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IN THE HON BLE HIGH COURT OF PUNJAB AND HARYANA AT

CHAN DIGARH

CWP PIL Ncm. 116 OF 2.23

| SUNPR’EET SINGH

 VERSUS

UNION OF INDIA AND OTHERS

... RESPONDENTS

 |sr.No.|  PARTICULARS DATE(S) PAGES) | .

| Assistant Inspector General of'
Police, . Litigation, - Bureau of |
1| Investigation, Punjab, Chandigarh | =
~|in compliance of Order dated | o
~120.03.2025 paqsed by thls - '
, Hon’ble Court =

I (Letter)

© PLACE: CHANDIGARH (Sarb;tsmgh)‘xps
DATED: 09.11.2025 o Assistant Inspector General of Police; -~

oL 1t|gat|0n, Bureau of Investzgatlon
Punjab Chandxgarh

1 . »ﬂAffidaVlt of Sarbjlt Smgh 09 11 2025 1"5 - e



J IN THE HON BLE HIGH COURT OF PUNJAB AND HARYANA AT

- CHANDIGARH

CWP PIL No. 116 OF 2023

,Sunpreet S;ngh aged 29 Vears, s/o Sunnder Kaur and Late Kuibsr Srngh o i

're5|dent of B 70 1200 Krrshna Nagar, Dr Sudha Road D:stnct Ludhrana 3 -

Pun]ab (Aadhar No. 854493140594 and Moblle Number 9915046368)

PETITIONER L

',VERSUS:i,

1 : fUmon of India through Secretary, Department of Socral Justice and

: ’Empowerment Government of Inclla, Shastn Bhawan New Delhr |

" B : State oif_Punjab throughv Chief Secretgry.,' Govt. »'.of Punj’ab;, Crvrl S

Secretar}iat,»Sectorwl, Chandigarh. | |

3. ':v ' Secretavry',} Department of Home, Civil Secreta:'r»iat;; Punjab, ‘Sectd;%—;1:,, A

.Chandigarh.'

4, . Dlrector General of Prlson, Pun]ab Head Quarters, SCO 8 9 Sector 17 .o

- Chandrgarh

: 5. Instrtute of Correctronal Admmrstratlon through rts Drrector Sector 17 f;"}} R

N Cha nd}rgarh...

Afﬂdavnt of SaerIt Smgh IPS ASS|stant Inspector i,

Investrgatlon, PunJab Chandlgarh in comphance of'ff;;f )

. P;E'SPONDE»NT;S.;}' 3

General ff Pohce thrgatron, Bureau :v;of}f




 Order dated 20.03.2025 passed by this Honble

Court. .

 RESPECTFULLY SHOWETH:-

I, the above named deponent, do ‘h’eréby;-sdemmyv:afﬁrm»a:nd} " oo L

~ declare as under:-

L - That the aforesald matter is pendmg adJudlcatlon before thls’fi;“ R

Hon’ble Court and is ﬂxed for hearmg on 11 1L 2025

- | Th"at"on 20.03._2,02,5, , following Order,Wasgpasse}’c‘I"byf’th»i‘fs Hon'ble P

) Court -

® 777@ aﬁ‘”dawt dated 31 1 2025 r"/ed by Deputy Ji’nspe(:torui g

- General of Prfsons, Punjab revea/s that wde /etter dated 24, 1 2025 e 4

| the Add/tfona/ D/rector General of Po//ce, Punjab has /ssued_

‘mstruct/ons to all Super/ntendents of Ja//s, , Punjab to create a»' N

fseparate cell for ma/e(,ana’ fema/e ftransgender,/nmates., , 1 ) )

ce//s for ma/e and fema/e transgender accused /n Ja//s and po//ce-ff

»stat/ons Let aff‘ da wz“ be i /ed on: or before the next date of hear/ng

- Acﬁaqmed to '19;'5.2025.; ) ﬁ, .

 Learned counse/ for the State of Pun]ab is d/rected to apprlsefl’ el

| th/s Court Wlt'h regara’ to a//ocat/on ‘of non-eX/stence of any separate’; s et

Response shou/d a/so re/ate to the prayer contamed in C/ausev #uy 45

| }4 of t‘he Prayer Clause of the /nstant pet/ﬁon
o3 That the petitione'rf;ihas, filed. the rafores}si'id' ‘petitiqn;_,.”.ibter{a//a;‘ L

- ’vwi}th”thﬁe fdl,lowirjg,vpray,ers:" -

) ..',TQ' make separate ’wards{/ce}ltl’s var)d»,tofiievt}s»’ for Transgender'.f',.’[:f?ﬂ_v

~ Persons in Punjab Prisons. .~



E

](}ii)’., ’ To rnake eparate Iockups for transgender persons m a!I Poi;ce’}

¢ .‘ [Statrons rn the State of PunJab

(ru) To devrse the mechanrsm for :dentrfrcatron of gender of

' transgender persons before admrssron of transgender persons rn' st gl

: Prasons or Pollce Statron Iockups |n the State of Pun;ab

»;'v:'(ii\v/)’ fo setup Transgender Protectton CeII under the charge of

Drstnct Magrstrate in each Drstrrct and a State Leve! Cell

4 - That rnformatron obtalned from fleld unrts reveaied that at;:. :
g V,Vpresent there is no provasron for separate lockups for transgender persons rnj

b8 ', },rithe Pohce Statrons in State of Pun]ab
5 That the matter was. consrdered and varrous fleld unlts were:i:" o
.}';,darected to work out expendrture rnvoived to set up of Separate lockups forf :
o v"ma!e and female transgender persons in Polrce Statrons ' -

, '.6; L That on the basrs of rnformatron recerved from ﬂeld unlts, the::,,{

- 'sBudget Branch of Provrsronrng Wrng of Pun]ab Pohce had worked out an 3

e

unt Rs 25 86 17 500/ for establrshlng separate protectron cells for male:

ma%e transgender persons under the head “4055 Caprtal Outlay oni:,y

‘207 19 Constructlon/Renovatron of Pollce Compiexes—GZ Constructron_i;i ,
oﬁ, ,’ohce Buridrngs SOE 53 Ma]or Works (SS)" The Department of Home

sy Affalrs was requested to take up the matter for allocatron of funds wrth the

L :;Fmance Department Vide Memo qu. HOME-HM 6013UGT/56/7025—»:
-r‘:v,*f."f:,’-[!3H6/1200176/2025 dated 16 09. 2025 the Department of Home Affalrs has,f:@;,
i f,’i‘_irnformed that demand of aforesard funds be rarsed in the revrsed estrmates of}“j”: ': |
v:}:f}'the budget for the fmancrai year 2025 26 A copy of the aforesard |ette!”fwv,ﬁéf}’i:;l.‘?v-‘ev;l”

s o> »vrecetved from Department of. Home Affalrs rs annexed alongwrth and marked‘; ’

o fas ANNEXURE R-1 |



A S - That in the present petrtron, one of the prayers pertalns toa

| ,mechanrsm for |dent|f|cat|0n of gender of transgender persons before therrg N

drmssron in Police Statron or polrce iock ups It is submstted that as per the.; B

'rnformatron provrded by the ﬁeld unrts, as and when any transgender persons"' ,'

B is taken to the Police Statron or lodged in polrce Iock up, an |dent|f catron of 1;

“»the transgender person is erther ensured throuqh a medlcal check«up;ﬁ .

" ,conducted upon the person of transgender by the nearest government‘

o »'hospltai or through vermcatron of documentary proof produced by the;‘.('?

a transgender person in the form of Aadhar Card Voter Card etc

8. | That further, it is humbly submrtted that the Drrector General of: it

A 'Pohce Pun;ab has approved the proposal to take necessary actron by the'

’ f»offrce of Specral Drrector General of Pohce, Communlty Affarrs Drvrsron

’»’Pun]ab to estabirsh Transgender Protectron Cell alongwrth requlsste

,»‘;rnfrastructure mcludrng physrcal space work statrons, rnanpower etc at Statef

'ievei under the control of Dlrector General of Po!rce, Pun]ab

-9 That it rs humbly submrtted that in vrew of aforesard letter,,, S

dated 16 09 2025 (ANNEXURE R—l), the polrce IS wrllmg and deterrnrned to!;' Co

: vensure metzculous comp!rance of drrectlons of thrs Hon’ble Court pertammg to e

. ,v_the rssue of separate Iockups for male and female transgender persons in the’l '} e

jpohce statrons in State of Pun;ab

2 rt

fthe aforesard letter dated 16 09 2025 (ANNEXURE R~1)

It is further submrtted that necessary steps shall be taken rnf;v,";j'f‘f-»};v' o



* Submitted for kind consideration of this Hon'ble Court, please. .

T e e T e e DEONENT
- 'PLACE: CHANDIGARH - C (Saerlt Singh) IPS,
- DATED: 09.11.2025 ~ Assistant Inspector General of Police,

Litigation, Bureau of Investigation,
Pun]ab Chandagarh

| VER:FICATIQN -

Verlr” ed that the contents of the above afﬁdawt as contamed in ow

" Para 1to 9 are true and correct to the best of my knowledge and belief and -

;: as per mformatson denved from the off‘ c1a| record No. part of it is false and,» s .

li nothmg has been concealed therein.

P T A T A W D PONENT |
PLACE: CHANDIGARH -~ , ~ (Sarbjit. Slngh) IPS,

DATED: 09.1.1}._2025 St Assustant Inspector General of Police, -

thzgation, Bureau of Investlgatlon, ﬁ», o - : -

Punjab, Chandlgarh

Attested\;tdem,red
B 9 NOV- m?s

' Oaroﬂed that the Affdavi g
. Y G o




T,

e Subject:-

mtrmated that State Governrient may be. approached wrth the proposal at the. tlmeg e T vy

~ Government of Punjab,
Department of Home Affairs;
- (Home-6 Branch)

' ;Dlrector General of Pohce, v

Punjab Chandzgarh

-Memo No.: HOME HM- 608UGT/.>6/2025 3H6/1200176/2025
Dated Chandrqarh 116/09/2025

»Prowsron for additional funds durrng the current ﬁnanqal year. 20255 L
26 under the head “4055- -Capital Outlay on Police-00-207+ State .
 Police-19- Construct|on/Renovat|on of  Police . Complexes—OZ-v ¥

Construction of Police Burldmgs -53- MaJor Works (State Scheme)"

f In reference to your ietter No. 6248/Budget-5 clated 08. 09 2025

3 Concernmg Ietter under reference on the sub]ect crted above, Bie, oo

of ﬂnahzatron of the rev:sed estimates for the fmancaal year 2025 26

Sd/- »
o Supermtendent

 TRUETRANSLATED COPY

» :vSupermndent/‘-‘tigatm” S he
B0}, un;ab o

Chandigarh'









